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^ This (jA has- ocen filed praying for a dii'cciion thai

the applicant - may be provided with compassionate

appo I ntiitenr.

Respondents

A
■  father was w^orking as 3 Sarbar in

Delhi Police, and died on 24.9..1993. It is. slated that at
\

the time of employee's death only the applicant was married

and the appl icant's two youfigor sisters were unmaiT i ed. by"
the time tfijs OA was filed in January, 1995, the other two

-sisters have- n!so got .married. The eniployee thus left

behind him his wndow and the three daughters, as mentioned.

"DP I Of compass lonace appo in|:(nct i t for tiie
applicant Md.s been rejected by tJie respondents v'do their

letter dated 20.9.1994 (page 12 of'the Paper book;. yr;.



letter states that request for compassionate appointment has

been considered but it is regretted that the same could not

be acceded to.

3'„ ■ Learned counsel for the applicant strongly urged

that the family has been left ii^ difficult circumstances

§rnce the applicant's father died after suffering from TB

and the applicant had to incur expenditure towards

treatment. The family pension of Rs.700 per month is hardly

adequate, Lven the terminal benefits which were received to

the tune of one lakh had to be spent towards marriage

sxf)snses. It is also argued that rejection on tne ground

that the applicant is married is not tenable.
c

i|, On the other" hand;, it is the case of the respondents

that the family is now not left with any liabil.ites and all

the daughtei's are married. It is only^widow who is left but

she can fend for herself with the family pension of R3.700

pei" month i-rlong with Pensioners Relief thereon,

5. It is also argued that the terminal dues to the

extent of morethan Rs.l lakhs can not be considered to be
1

meagre in the circumstances.

6. AttenLiort was invited to tiie observations of their

Lordships of the Supreme Court in Shri Umesh Kumar Nagpal

Vs. State of Haryana and Others JT 1994(3) SC 525, As per

this citation, compassionate appointment is to be considered

only wtiere liis financial conditions real ly merit tl ie same.

and the crisis could not be met otherwise. It is also

mentioned thiat compassi onate appoi.itment is not an
/

entrtl einent.



f -> .

hearing both, sides, I note that the present

legal position is that Courts and Tribunals cannot issue

mandamus tor compassionate appointment. At best, directions

.may be given to the respondents to give due- consideration

taking into account the number of dependants, .assets and

liabilities left by the deceased employee, the income of the
tamily etc. In .the circumstances, of the case, I do " not

/

find any grounds to diroct the respondenits to reconsider the

matter. Accordingly, OA is dismissed. No costs.'
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